
BEFORE THE HON'BLE NATIONAL GREEN TPiBUNAL, PRINCIPAL BENCH, NEW DELHI 

Original Application No. 383 of 2023 

President Garden City Residential Welfare Society 

...Applicant 

Versus 

LN TRIBLIY . 
State of Punjab & Others 

...Respondents 

Additional affidavit of Er.béljit Singh, Environmental Engineer, Regional 

Office-2, Ludhiana on behalf of Punjab Pollution Control Board in compliance to order 

dated 11.02.2025. 

I, the above-named deponent, do hereby solemnly affirm and state as 

under: 

Respectfully Showeth: 

1. That the above-mentioned case is pending for adjudication before this Hon'ble 

Tribunal. In compliance of various directions issued by this Hon'ble Tribunal, the 

respondent Punjab Pollution Control Board is filing replies / status reports from 

time to time. 

2. That the deponent has earlier filed the status report in the present case on 

05.02.2025 disclosing the action that has been taken against the Project Proponent 

in respect for recovery of Environmental Compensation levied by the Board. 

3. That after consideration of the matter, it is observed by the Hon'ble Tribunal that 

the order dated 08.01.2024 imposing the EC of Rs.3,55,23,438/- was passed 

against M/s Dynamic Infra-developer Private Limited (page 76). Hence, recovery 

is required to be made from the project proponent against whom order has been 

passed, whereas the applicant has referred to the documents filed on 21.01.2025 
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' ; or stating that notice has been affixed in the colony by Naib Tehsildar, sahnewal f 

recovery of EC amount from residents' welfare association. 

. That in view of the above stated facts of the case, the Punjab Pollution Control 

Board has been directed by the Hon'ble Tribunal vide order dated 11.02.2025 to 

file fresh affidavit bringing on record the action of the Board to ensure recovery 

from project proponent against whom the order imposing Environmental 

Compensation has been passed. 

. That in compliance to the order dated 11.02.2025, it is submitted that the Punjab 

Pollution Control Board after affording an opportunity of hearing to the project 

proponent M/s Dynamic Infra-developer Pvt. Ltd. before the Chairman of the Board 

has passed directions for imposition of Environmental Compensation amounting to 

Rs. 3,55,23,438/-. Despite several requests, the project proponent has not 

deposited the Environmental Compensation and as such the Punjab Pollution 

Control Board has requested the Deputy Commissioner, Ludhiana vide letter no. 

1994 dated 16.08.2024 to initiate recovery proceeding against the project 

proponent under as the arrears of land revenue. 

That the Board has also requested M/s Dynamic Infra-developer Pvt. Ltd. (Project 

Garden City, Village Dharour, Dehlon Road, Sahnewal, Ludhiana) vide office letter 

no. 2996 dated 24.12.2024 and 86 dated 13.01.2025 (Annexure R-1/A and 

Annexure R-1/B) to deposit the Environmental Compensation of Rs. 3,55, 

23,438/- immediately, but no amount-has been deposited by the PP in the office 

of the Board so far. 

. That in compliance to orders dated 11.02.2025 of this Hon'ble Tribunal, the 

deponent Environmental Engineer has written a letter bearing no. 666 dated 

25.02.2025 to Naib Tehsildar, Sahnewal to clarify the following points at the 

earliest: 

a) Legal basis and authority under which the recovery notice 

was affixed in the colony directing recovery from residents. 
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b)  Details of any action initiatad &gainst M/s Dynamic Infra- 

developer Pvt. Ltd. for EC recovery including any 

attachment / seizure prozeedings against their assets. 

A copy of letter no. 666 dated 25.02.2025 is enclosed as Annexure R- 

1/C. A reminder letter was written by Nail Tehsildar, Sahnewal vide letter no. 752 

dated 04.03.2025 for necessary action. A copy of letter no. 752 dated 04.03.2025 

is enclosed as Annexure R-1/D. 

. That in reply to the above letter of-the.deponent, the Naib Tehsildar, Sahnewal 

vide letter no. 711/R dated 04.03.2025 hag informed the office of Punjab Pollution 

Control Board, Ludhiana that in advertent-mistake has occurred due to oversite 

and despite due diligence and notice was issued to the President, Garden City 

Residential Welfare Society in-spite of Dynamic Casting Pvt Ltd. / Dynamic Infra- 

developer Pvt. Ltd. which owned the Garden City. The Naib Tehsildar, Sahnewal 

has further clarified the property which has been attached in the daily diary register 

of Patwari vide report n0.204 dated 25.01.2025 is of Dynamic Casting Pvt Ltd. / 

Dynamic Infra-developer Pvt. Ltd., “Which™ is correct as per record. The Nail 

Tehsildar, Sahnewal has further fnenfiéne‘din the letter that a speaking order dated 

18.02.2025 in this regard has been passed and the concerned officer has been 

warned to remain careful in future and necessary correction in exercise of powers 

ufs 15 A of the Land Revenue Act, 1987 has been made for effecting the recovery 

as Arrears of Land Revenue from Dynamic Casting Pvt Ltd. and the earlier notice 

has been withdrawn. English translation of the copy of letter no. 711/R dated 

04.03.2025 with speaking order dated 18.02.2025 passed by Naib Tehsildar, 

Sahnewal is enclosed as Annexure R-1/E. 

. That inadvertent mistake committed by the Revenue Department official has been 

corrected and necessary action to recover the amount of Environmental 

Compensation from the Dynamic Casting Pvt Ltd. / Dynamic Infra-developer Pvt. 

Ltd. has been initiated by the revenue Department by attaching and auctioning the 

properties of the project proponent of Garden City. 

X&Vw 
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10. That the Punjab Pollution Control Board und
ertakes to pursue the matter with the 

Revenue Department Officer for earlier recovery of the Environmental 

Compensation amounting to Rs. Rs. 3,55,23,438/
- and Rs.11,80,000/-. 

| 11. That the necessary clarification in compl
iance of order dated 11.02.2025 is hereby

 

furnished by way of additional affidavit of the depo
nent for kind consideration and 

appropriate orders of the Hon'ble Tribunal. 

DEPONENT 

OANE Singh 
Environmental Engineer 

punjab Pollution Control Board 

Regional Office-2, Ludhiana 

(On behalf of Punjab Pollution Control Board) 
'L_- 

VERIFICATION: 

1, the above-named deponent, do hereby verify that the contents of this affidavit
 are 

true and correct to the best of my knowledge and belief, based on official records. No 

part of it is false, and nothing material has been concealed therein. 

Dot S -3-2028 lDEPONENT 

Singh 
Environmental Engineer 

Punjab Pollution Control Board 
Regional Office-2, Ludhiana 

(On behalf of Punjab Pollution Control Board) 
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for 

N PUNJAB POLLUTION ‘CONTROL BOARD \4{/ e nent 
www.ppeb punjab.gov.in 5 . e-mail: eeroldh2@yahoo.co.in 

PPCB/RO-2/No. ... R1%6.. Regd./email Dated: ...351//..'? al 

To / 

'M/s Dynamic Infradeveloper Pvt. Ltd. 

(Projcct - Garden City, Village Dharour, 
Dehlon Road, Sahnewal, Ludhiana) 
30/27, 1% Floor, East Patel Nagar, 
New Delhi - 110008. 

Subject: Imposition of Environmental Compensation for violation of the 

provisions of the Water'(gfevention & Control of Pollution) Act, 1974. 

Reference:  Boards letters no. 205-06 dated 08/01/2024, 79 dated.23/01/2024, 

613 dated 06/03/2024 and 4230-31 dated 23/07/2024. : 

As you aware that the Board has imposed the Environmental 

Compensation for violation of the provisions of the Water (prevention & Control of 
Pollution) Act, 1974 amounting to Rs. 3,55,23,438/- (Rupees three crore, fifty five lakhs, 
twenty three thousands, four hundred and thirty cight only) vide Board's letter no. 205- 
06 dated 08.01.2024. 

Earlier, you are requested to deposit Environmental Compensation 
amount within 7 days vide this office letter no. 79 dated 23/01/2024 and 613-14 dated 
06/03/2024. But, no amount deposited by the project proponent. Hence, the project 
proponent was given personal hearing before the Chairman of the Board on 23.07.2024, 
among the other decisions following decision was also taken: i 

“The project proponent shall deposit the already imposed Environmental 
Compensation amounting Rs. 3,55,23,438/- to the Board (mmed(gt:lyfailing 

which coercive action shall be taken by the Board.” 

But, project proponent has failed to deposit Environmental Compensation 

amount so far. 

It is, therefore, once again requested to deposit the Environmental 

Compensation amount of Rs. 3,55,23,438/- immediately, [ailing \»mch action as 
deemed fit will be initiated against the project proponent. f‘ 

It be treated as Most Urgent. 

Endst, no__ 3197 n.a:edfl}.u}b_ %v 

A copy of the above is forwarded to the Senior Environmental Engineer, 
Pollution Control Board, Zonal office-1, Ludhiana for information and necessary action, 

pleasc, This is w.r.t Zonal Office letter no, 205-06 dated 08/01/2024 and this office 
letter no. 79 dated 23/01/2024, 4230-31 dated 23/07/2024 & 613 dated 06/03/2024. 

vl ro% Wé{gw 

Pn— 

hase.5. Ludhiani 
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B == UFS YehE I35 Sa7 N LIF'E oy or S PUNJAB POLLUTIGN CONTROL BOARD W pleastefor, WWw.ppeb. punjab ov.in 
e-mail: eeroldh2@yahoo.co.in 

PPCB/RO.2/Ko, ... A3lelf2e2s Regd./email Dated: 

To \\/ 

/s Dynamic Infradeveloper Put, Ltd, 
(Projcct - Garden City, Village Dharour, 
Dehlon Road, Sahnewal, Ludhiana) 
30/27, 1% Floor, East Patcl Nagar, 
New Delhi - 110008, 

Subject: Imposition of Environmental Compensation for violation of the provislons of the Water (prevention & Control of Pollutlon) Act, 1974, Board’s letters no, 205.06 dated 08/01/2024, 79 dated 23/01/2024, 613 dated 06/03/2024, 423031 dated 23/07/2024 and this office letter no. 2996 dated 24/12/2024. 

Reference: 

In reference 1o the above referre cd letters, as you aware that the Board has imposed the Environmental Compensation for violation of the provisions of the Water (prevention & Control of Pollution) Act, 1974 amounting to Rs. 3,55,23,438/- (Rupecs three crore, fifty five lakhs, twenty thres thousands, four hundred and thirty eight only) vide Board's letter no. 205-06 dated 08,01.2024. 
Earlier, you are requested to deposit Environmental Compensation amount within 7 days vide this office letter 710. 79 dated 23/01/2024 and 613-14 dated 06/03/2024. But, no amount deposited by the project proponent. Hence, the project Proponent was given personal hearing before the Chairman of the Board on 23.07.2024, #mong the other decisions following decision was also taken: 

“The project proponent sh, all deposit the already imposed Environmental Compensation amounting Rs. 3,55,23,438/— to the Board i mmediately failing which coercive action shall be taken by the Board.” : 
But, project proponent has failed to deposit Environmental Compensation amount so far. 

It is, therefore, once dgainrequested to deposit the Environmental Compensation amount of Rs. 3,55,23,438/- immediately, failing which, action as deemed fit will be initiated against the project Proponent. 

It be treated as Most Urgent: 

ronmental EAE\L%{: 
- i 

Endst.no.__8%F Dutud_l&’gl!)mbfl- \/"\\\a‘ 
me/(‘,py of the above is forwarded to the Senjor Environmental Engineer, Pollutior\@ontrol Board, Zonal office-, | udhiana for information and necessary action, please. This is w.r.L Zonal Office letler no, 205-06 dated 08/01/2024, 79 dated 23/01/2024, 613 dated 06/03/2024, 4230-31 daled 23/07/2024 and this office letter no. 2996 dated 24/12/2024, ! 

G \%‘mmbk&mc&' 
WS 

E-648.B, 3rd Floor, Facal Peint, Phase-5, Ludhiana 
R 
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U ygrE S9EH 297 LiFE 
4 &lz} Lifestyle for 
St PUNJAB POLLUTION CONTROL BOARD Emircnment 

www.ppeb.puniab.gov. ) e-mall; ternldhz@yahuu co.in 

PPCB/RO-2/Mo. .. 866, Rogd/omall Dated: JP‘RS' 
Reminder-1 

The Naib Tehslldar, 

Sahnewal, ... 
District Ludhiana. 

Subject: chaxdlng Recovery Notice of Environmental Compensation. 

Reference: Order dated 11.02 2025 yassed by the Hon'ble National Green 

Tribunal (NGT) in O.A. No. 383/2023 and this office letter no, 624-25 
dated 17.02.2025. 

In refer to the above-mentioned reference, the Hon'ble National Green 
‘Tribunal (NGT), vide its order dated 11.02.2025, has sought clarification regarding the 
recovery notice affixed in the colony by your office for the recovery of Environmental 
Compensation (EC) from residents and the Residents’ Welfare Association. 

It is pertinent to .mention that the Environmental Compensation 

amounting to 33,55,23,438/- was impostd on M/s Dynamic Infradeveloper Pvt. Ltd. for 

violations and the recovery should be made from the project proponent and not from 

individual residents or the Residents’ Welfare Association. 

Since the Hon’ble NGT has directed Board (PPCB) to place on record the 

recovery action taken, you are thercforc once again requested to kindly clarify the 
following points at the earliest: 

1. Legal basis and authority under which the recovery notice was affixed in the colony 
directing recovery from residents. 

2. Details of any action initiated against M/s Dynamic Infradeveloper Pvt. Ltd. for EC 
recovery, including any attachment/seizure proceedings against their assets. 

?vlmnmental Eng‘lneg 
Endst.no.__ 667 pated-25J0 % 

A copy of this letter is also being forwarded to the Deputy Commissioner, 
Ludhiana for kind perusal please, 

firunme £ a?ggkekj_ 

E-648-B, 3rd Floor, Focal Point, Phase.5, Ludhiana 
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Pmmesure - 2- 1|0 

o e g ST 99 A LiFE 
%fl Ulepyiefor, Sna~ 

s PUNJAB POLLUTION CONTROL BOARD 

www.ppcb.punjab.gov.in e-mall: eeroldh2 @yahoo.co.In 

PPCD/RO-2/No. vl Ouns Regd/emall Dated: ..0YJ03 2025 
Reminder-2 

To 

The Naib Tehsildar, 

Sahnewal, 

District Ludhiana. 

Subject:  Regarding Recovery Notice of Environmental Compensation. 

Reference: Order dated 11.02.2025 passed by the Hon'ble Natlonal Green 

Tribunal (NGT) in O.A. No. 383/2023 and this office letter n
o, 624-25 

dated 17.02.2025 and 666 dated 25.02.2025. 

In refer to the above-mentioned reference, the Hon'ble Natio
nal Green 

Tribunal (NGT), vide its order dated 11.02.2025, has so
ught clarification regarding the 

recovery notice affixed in the colony by your office for the rec
overy of Environmental 

Compensation (EC) from residents and the Residents’ Welfare Associa
tion. 

It is pertinent to mention that the Environmental Compensation 

amounting to €3,55,23,438/- was imposcd on M/s Dynamic Infradevel
oper Pvt. Ltd. for 

violations and the recovery should be made from the project propone
nt and not from 

individual residents or the Residents’ Welfaic Association. 

Since the Hon'ble NGT has directed Board (PPCB) to place on record 
the 

recovery action taken, you are thercfore once again requested to kindly
 clarify the 

following points at the carliest: 

Legal basis and authority under which the recovery notice w
as affixed in the colony 

directing recovery from residents. 

Details of any action initiated against M/s Dynamic Infradevel
oper Pvt. Ltd. for EC 

recovery, including any attachment/scizure proceedings agains
t their assets. 

Eg{ro (i) l!l:glnecr 

Endst, no.____ Dated 

A copy of this letter is also being forwarded to the Deputy C
ommissioner, 

Ludhiana for kind perusal pleasc, 

— d— 
Environmental Engineer 

E-648-B, 3rd Floor, Focal Point, Phase-5, Ludhiana 
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Aer fe, 

A, 1 
U UgHEs dey 993, 1 

BftmrET) : 

R 2 
Regarding Recovery Notice of Envionmental Compensation. 

ss ot € wesg T e g9 152 B 43.2005 € wew fed 
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Speaking Order 
. 4 

P 'J.I'x?;l, principal Bench New pelhi 28 \ 

i Hon'ble The National Greci 

| ! i i i fare 
i Original Application No 383/2023 President Garden City Re.fld'entlal ‘.NEI e ‘ 

Society (Applicant) v/s State of Punjab (Respondent) 3fyz g
efest EiEii| gy \ 

i 7S % “Garden City, Residential Welfare Society, Dehlon Road, Dharour, 

Sahnewal, Ludhiana, State of Punjab, this Original Application 
has ?een registered 

| under Section 14 & 15 of National Green Tribunal Act, 2010 (herernaftf’r referred 

to as ‘NGT Act, 2010°), Grievance raised by petition is that Garden City c“alyy, 

Sahnewal, Ludhiana was developed by Dynamic Infradeveloper Private Limited, 

30/27, 1st floor, East Patel Nagar, New Delhi- 8 since 2005 extended in 2013, and 

1 third party rights have also been created by sllotting residential accommodations 

to various persons but sewage i ant has not been made functional till 

date. Sewage and other effluent i charged illegally by constructing septic 

tank which is facing cver flow since the quantity of sewage discharge is much 

more than the capacity of the septic tank and it is now spreading over open land 

causing damage and degradation to the environment.” 

Hon'ble The National Green Tribunal, Principal Bench New Delhi€d 

Original Application No 383/2023 Reftft dista &fer 82 98 3t 11.02.2025 § 

I 758 WA gaH At 13 TR TG - 

“ The Board has requested Dep:uty Ccmmissioner, Ludhiana vide office letter 

no. 2653 dated 28.10.2024, 2698 doted 05.11.2024, 2775 dated 22.11.2024, 2923 

dated 12.12.2024, 2985 dated 23.12.2024 and 81 dated 13.01.2025 (Annexure R- 
1/A) to issue the following directions: 

a) To the Registrar cum Tehsildar, Revenue Department, Ludhiana not to 

register any sale- deed (title deed)/mutation etc. of any 

plot/house/SCO/other establishment in the colony till the written 

permission of the Board. - 

b)  To the Revenue Department for recovering the amount of Rs. 

3,55,23,438/- imposed as Environmental Compensation by the Board 

to be recovered under arrears of land revenue by laws.” 

Original Application No 383/2023 &5 M-mY fg Wostiar Hes 

Sfer Ardt &3 T 7, Y3 g fsie IASE R fimie g wifter £ RfgEs 

B WS IT IS §aF SFEH M/s Dynamic Castings Pvt Ltd #30/27, 1% - 

Floor, East Patel Nagar, New Delhl € W& President Garden City Residential 

Welfare Society § At s3I Fes (St GAUT Order)l US 8 fog Aume sz 

7 3 7 fog Tt fH9E inadvertently and due to oversight and despite due . 

diligence I 3 fraw wieltes Garden City ¥ f& M/s. Dynamic Castings Pyt Ltd Hrasslt 
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’] 3 & sfen ‘ ) TR 996 & 5 feg R President Garden City Residential 

Welfare Society § 7 &g fiéar fymrr #f, "3 7 Y weT SISt I 3 T & 
M/s Dynamic Castings Pvt Ltd Byt we st ot 31 faw F frg uzr darer 

3 fa fam IS fige inadvertently and due to oversight and despite due 

diligencefi@é“@fiflflfififléfi?"{fifl@§?€'@3fi?@éfi3fifl 

o wfidt T@t & I21 9= Land Revenue Act 1887, Section 15-A, ® nrifara 

IR I2 ufgS 3 g T vi AT seR 9B (Ir-2) R Dynamic 

Casting Pvt Ltd 3 Arrear of Land Revenue Act € 313 fgaedt aae B8 gael ©f 

T WIS TIL I Annexure (THU-2) § A Hoe I war S 

TITE wHg Y fowiet et 91 fom g & ufgesr At Sfewr s 

Annexure A withdraw 33 FreT I 

&t (1) Wrong SAYT Order. 

(2) Corrected GHUT Order. ’ &feg 3farieea -aH- 

AIfex FBET TIF (2) 

AI&TE 

iz L6 /A-t7 rias 1 195125 
for = fig €3r- 

2. Bu Ha® Wfarede, Bt (yash) 

3. SfrisE, Bimrer (Jash) 

4. Ur's gHE de3s 593, W6 -2 g § 37 J fafimr Ao 3 fx 
M/s. Dynamic Castings Pvt Ltd S q‘fié‘N" ?:5 Je 59 & for Te39 

&G IHAS AT TR 31 7 [t AEd TIwe 393 wis T faniet 

il 
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